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have promised today 24 hours ago
they said they could not give, so that
the whole question must be cleared.

Shri Jaganatha Rao: I will convey
it to the Food Minister, and I think
he will make a satement as early as
possible.
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DEMANDS* FOR GRANTS—contd.

MinisTRY oF COMMERCE—contd.

Mr. Speaker: How long would the
Minister take for his reply?

The Minister of Commerce (Shri
Manubhai Shah): About 40 minutes.

Mr. Speaker: One hour and 35
minutes are there. That means that
by 2 O’Clock we must finish. At 1-15
1 shall call him.

Shri Sheo Narain.
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the recommendation of the President.
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Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, I rise to lend my sup-
port to the demands of the Ministrv of
Commerce,

In the developing economy of &
country, the economy ig to be export
oriented.  Naturally therefore the
question often arises: what to export,
why to export, when to export and
how to export. ‘These are naturally
tne questions before the ministry thac
1s presiaed over by Mr. Manubhal
Shah. Even today from the list of
export items, I find that eighty per cent
are traditional items. May be the Im-
pact may be changed as far as export
in these items to different countries is
concerned, but the fact remains that 80
per cent are traditional items. Frome
the figures I find that out of Rs. 807.5
crores, Rs. 641 crores are for traditional
items. A lot more will have to be
done to step up the export of non-
traditional items. I must congratu-
late the minister and the mini-
stry on what they have done, Atten-
tion is being paid to the processing
industries as well as the manufactur-
ing industries, and goods that we
manufacture are also exported. With
regard to that certain things have to
be done, for instance, reorganising the
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whole structure of administration,
from secretariat downwards. They
have now divided the work between
the different divisions and each divi-
sion is responsible for a separate re-
gion in the world. They have set up
a board of trade, export-import advi-
sory council, commodity boards, etc.
Over and above that, institutions like
the state trading corporation, the
Indian standards institution which is
doing wonderful work, are there. [
have had some experience of this ins-
titution ang it is co-ordinating the
work in a commendable way. I cong-
ratulate the government and the mini-
stry on the character of its work. To
this day there is not a single recom-
mendation of this institution which had
‘been rejected here or outside the coun-
‘try.  Institutional finance had been
made available to exporters and manu-
fcturers. A corporation has also been
sct up to look after handloom and
handicrafts and so forth. Risk insur-
.ance also is covered. Necessary facili-
ties that could be envisaged have been
made available for the exporters. Na-
turally our countrymen today should
have been sufficiently educated by now
as to what facilities are available and
why we should export and what we
should export. With all the develop-
ment that has taken place in the coun-
iry I am one with the minister of
commerce when he expressed the de-
sire the other day that we should lay
full emphasig on agricultural products.
Our trade and our exports also depend
very much on that. About that I will
say a little later. Mechanisation of
tnetalic ores should be done to re-
duce costs. So much has been said
about the cotton industry. It is diffi-
cult for us to stay in competition.
‘The quality control has been intro-
duced. Preshipment inspection is
there. Incentives and entitlements
are also there. I am not speaking in
detail now. These are really cor-
rectives that will take us to the de-
csired goal. Then there is the train-
ing and research service within
the country., We find that in
foreign markets technological device

MARCH 25, 1966

D.G. (1966-67) 7920

and mechanical device are all being
introduced. Serveral committees have
been set up and I have had the honour
of working in a couple of them. They
have been doing very well. I do not
mean to suggest that we have reached
the final goal. In order to reach that
objective. the steps taken are very
much appreciated. Government should
see that no hesitation is shown ‘in
achieving that.

Trade delegations, both Government-
sponsored and privately sponsored,
have gone to certain places, and not
only have they surveyed marketls but
also found out markets for our exports
and tried to see how we can introduce
our industries there angd how we can
have some sort of export orientation
in those countries. I wish that more
and more of our items of machinery
are exported to other countries.

1 am told that by the end of the
third Plan period, our achievement
would be Rs. 3,811 as against Rs. 3,700
crores. The target has been excceded.
This is an achievement which has been
obtained in spite of great difficulties.
We have had three aggressions during
the period from 1962 to 1965. In 1962-
63, there was the Chinese aggression;
in January-February, 1965, there was
the Pakistani aggression in Kutch and
again in September-October of last
year. there was the Pakistani aggres-
sion. The entire machinery hag gone
out of gear. Secondly, there was con-
tinuous drought for two years and pro-
duction of foodgrains and plantation
crops suffered. Food imports,—a big
item—had to be made, and raw mate-
rials like jute also had to be imported.
Kecping in view all these aspects, I
must heartily congratulate the Mini-
ster and the Ministry on their achiev-
{ng the objective in spite of the fact
that so many difficulties have had to
be encountered. and some were fore-
seen and some were unforeseen.

I come to the fourth Plan period for
which the target is Rs. 5,100 crores. I
personally feel it is not a small but it
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is a very big target to achieve, and to
achicve it, it will mean a Herculean
effort on the part of the Ministry and
all others who may be directly or
indirectly helpful in that regard.
Therefore, the Government as a whole
has to be very cautious about these
things. They have to see that no bot-
tlenecks in any form or any shape
appear anywhere in the entire work-
ing of this Ministry,

Mr. Speaker: The hon.
time is up.

Shri Sham Lal Saraf; I will take a
few minutes more, Sir, because I have
scen that from yesterday very little
has been covered, and I will now hur-
riedly go through my points.

Shri P. C. Borooah (Sibsagar):
The time should be extended.

Shri Sham Lal Saraf: Therefore, to
achieve the target, some corrective
measures are to be introduced both in
the matter of agriculture and indus-
trial output. One thing I wish to re-
mind the Minister about; I made the
pont last time also but he did not
agree. 1 shall repeat it today. Now,
a lot of industrial fervour has been
created in the country and a number
of things have com¢ up, and that is
drying up today for want of two or
“three things. I am glad that the Fin-
ance Minister assured me on that sub-
ject the other day, on my repeatedly
asking him about the components
and spareparts and also the neces-
sary raw materials. We have to
import these now in a appreciable
measure. You have to earmark
something for that.

Then there should be co-ordination
between the policy making body and
the executing body, in the matter of
implementation of the policies of the
different sectors of the Ministry. There
must be full co-ordination in this mat-
ter. Then, in order to achieve our
industrial objective in the coming
fourth Plan, we also want foreign ex-
change. The main source of foreign
exchange, apart from aids and loans,
is our export and export drive. We
must be absolutely clear that we
achieve this as best and as quickly as

Member’s
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we can. Our success will depend
on the emphasis that we ought to
give both on reasonable prices and
on quality. The prices have to be
competitive, and the quality must
be high.

A month or two back, I happened

to be in Southeast Asia. Two things
I found there. The people were com-
plaining, the importers there were

complaining that they are not getiting
our goods in time and that they are not
getting the goods of right quality. .I
know the Ministry is taking steps
to rectify this. About import substi-
tution, a lot can be said. I need not
go into the details of it owing to lack
of time. I only mention it. Then, the
labour costs should be reasonable.
Unless we see to it, simply asking the
labour to go on working will not do.
Immediate attention should be paid
to this aspect.

Then there is the question of power
shortage. It has also proved a deter-
rent today in relation to our agricul-
ture, industry and other things. Then
there is low productivity. Then there
is sales organisation. From my expe-
rience of what I have scen elsewhere
in the world, 1 have to suggest that
our Al India Radio must take up
commercial broadcast and that will im-
mensely help our export drive. 1 hope
the Government will kindly take note
of it.

One thing more: I know there must
be a lot of publicity given. The Film
Institute at Poona is doing a number
of things. I had an occassion of visit-
ing it in connection with the hon. Mini-
ster’s committee. 1 feel that foreigh
publicity, particularly through the
films and other media, would be a very
important thing. The Director of the
Institute at Poona agreed with my
suggestion that commercial films with
an export bias should be introduced as
a subject of study. I hope the Gov-
ernment will take note of this also.

With these few suggestions, I lend
my full support to the Demands for
Grants under this Ministry,

Dr. L. M. Singhvi (Jodhpur): Mr.
Speaker, Sir, I am grateful to you for
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giving me this brief opportunity of
participating in this discussion. I
would first like to welcome the hon.
Minister and to welcome particularly
and most heartily the conferment of
‘Cabinet rank on him. It was I think
-overdue and long delayed. I would
like to preface my submissions ir this
discussion by saying that licensing
procedure and licensing machinery
seem to afflicted with various deficien-
cies and are the subject-matter of a
number of very serious complaints into
which the hon, Minister must look in
a satisfactory way.

1 would like to say that there is a
widespread feeling—and on a perusal
of some of these matters, I have been
fortified in my sa)ing that the feeling
is legitimate—that discretion is being
exercised in ap arbitrary way; that
there is no check on the arbitrary
exercise of discretion, and that the
commitiee system lies completely pro-
strate and has proved itself an utter
failure. The hon. Minister is well
known for his dynamism. ] share the
enthusiasm for his abilities and the
admiration which this whole Houre has
on different occasions shown to him,
but I am sure the hon Minister would
reulise that it is in thig very vital field
of licensing particularly because of the
scarce foreign exchange resources in
our country that a number of allega-
tions arise. Of course, sometime; the
people, when they are completely in
despa’r and despondency, go to the
length of alleging corruption which

e may or may not exist, but the point
is that these allegations arise out of
despair and frustration and out of a
sense of injustice having been perpet-
rated on certain people.

12.58 hrs
[MRr, DEPUTY-SPEAKER in the Chair.)

I do not want to expatiate on this
somewhat unpleasant aspect of the
» working of the Ministry at any length,
but I do want that the Minister should
nimself look at this matter both from
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the point of view of the machinery and
the procedures, from the point of view
of procedures in terms of original con-
sideration, in terms of consideration
by the committees and in terms of
appeal procedures. These should be
looked into by the Minister and he
should find out as to why it is that
these procedures have failed to give
the king of satisfaction that ought to
be available to those who deal with
this Ministry.

1 would like in this connection to
point out that it was brought to my
notice, and I had occasion to write to
the Government in this connection
sometime ago, that when it came to
importing of stallions from abroad, a
committee, on which by and large
certain military officers and persons
interested in military affairs were ser-
ving, secured these licences for certain
people because they were interested
people, because they were people who
are well-known.  (Interruption). 1
had written to several Ministries in
this connection. I shall bring these
facts to the attention of the hon. Mini-
ster also on another occasion, because
I do not want to name this. But it
came to my notice that this was done
largely because certain military offie
cers were interested in securing the
licences so much go that people who
had been established impo:ters for
years before that, were not given these
licences. What is more, we are trying
to build up......

Shri Manubhai Shah: 1 would like
to inform the hon, Member that mili-
tary imports are not made by us.

Dr. L. M, Singhvi: These are im-
ports of stallions for horse-breeding,
coming under his Ministry, by the
Controller of Imports and Exports,

Shri Manubhai Shah, We are con-
cerned with the servicing agency for
imports. The actua! imports of horses
are controlled by the Ministry of Food
and Agriculture. The difficulty arises
only because many times. the Chiet
Controller of Imports, who is only a
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postmaster for various Ministries, is
blamed for reasons which are not with-
in his competence.

Dr. L. M, Singhvi: It was for this
reason that I had written to the Food
and Agriculture Minister who deals
with animal husbandry and horse-
breeding. It was for this reason that
I had written to different Ministries. I
am sure something can be done. I
am not saying that this is the only
case. It seems that some people, be-
cause of their established position in
society were able to exercise their in-
fluence in securing the scarce resources
of the country without regard being
had to develop a particular part of the
country, without regard being had to
considerations of fairness and justice.
I have full faith in the minister’s wil-
lingness to look into it and his recadi-
nesg to rectify the wrongs. So, I
would not make any further issue out
of it. He shoulq either appoint a com-
mittee or go into this matter himself.
I am not a great believer in commite
tees.

13 hrs.

Shri Manubhaj Shah: The Mathur
Committee was meant for this purpose
and they went into all the procedures.
We have accepted all their recommen-
dations.

Dr, L. M, Singhvi: In spite of that,
unfortunately, these complaints sub-
sist and the procedures are found un-
satisfactory. That is why I am making
this plea that the minister might him-
self look into it.

The existence of idle capacity is be-
coming larger and larger every day
because of lack of maintenance im-
ports and because licensing at one
time was proceeded with on an unco-
ordinated and unplanneq basis. These
lotus-eaters have now to be made to
work for the national economy. 1
would like to know what apprecia-
tion government have to the inci-
dence of the extent of lotus-eating
in our industries, the idleness in our
industries and what they propose to
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do about this. I  welcome, parti-
cularly, the emphasis being placed
by the government on a massive
programme of import substitu=
tion. I would like the minister to
tell us briefly in his reply as to what
this programme is. He has spelt it
out on many important occasions out=
side this House and in the House al<o.
I would like to know what he hones
to achieve by this programme of im-
port substitution,

As | said this morning, I would like
that something should be done to
release the latent energies of the peo-
ple to give a fillip to indigenous in-
novation, whether it is in terms of
holding exhibitions throughout the
country, which the minister said are
being held, but which are not being
held sufficiently purposefully in order
to release the indigenous innovation
in this country to bring it to fruition
and to bring it to bear upon our na-
tional economy.

It seems the restrictions that it is
necessary to impose on the re-export
of certain commodities that we export
are not imposed and it seems the mini-
ster is not aware of the fact that these
facilities which are provided by us are
being abused in certain quarters. This
should be looked into.

Lastly, I am myself a believer in
Khadi and I do wish that Khadi should
be encouraged helped and assisted in
every possible way. It seems the
economic factors which can contribute
to making khadi a self-sustaining and
sclf-heip.ng movement, standing on its
own legs, are not being  sufficiently
made to operate, I would like tHe
minister to tell ug what he proposes to
do about muaking khadi a far bigger
and more important movement for the
common man in this country and to
make it a self-sustaining and self help-
ing movement,

Shri P. C. Borooah: Sir, I have no
time to congratulate at length the hon.
minister, Mr. Manubhai Shah, on Yis
appnintment as Cabinet Minister |
whole-heartedly support Dr. Singhvi
in his remark that energetic and dy-
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namic as Mr, Shah is, this was loug
over-due,

The report of the Ministry of Com-
merce for 1965-66 is a well brought
out document. It is a record of good
performance of the ministry, for which
the hon. minister and his ministry de-
serve unreserved congratulations.

1t is heartening to note that although
there is fall in export in the latter
part of the third plan period, exports
during the entire period of the Plan
have exceeded the target. It is jn the
level of Rs. 3811 crores while the plan
target was between Rs. 3700 to Rs.
3800 crores. It is all the more com-
“mendable that in spite of disloc#tion
caused to the country’s economy by
the two foreign aggressions, once in
1962 and another in 1965 followed by
a bad monsoon failure last year, this
result has been achieved.

Although our overall export posi-
tion is satisfactory, the same for im-
ports is not so. The imports of Rs.
1383 crores in 1965 were higher by
Rs. 50 crores than that in 1964, which
accounts mainly for failure in the
agricultural sector. There was mo.e
of food imports and also of agricultu-
ral raw materials like raw jute, etc

It would, thercfore, appear that ag-
riculture js playing a vital role in our
foreign trade. It is a matter of regret
that in spite of our having spent more
than Rs. 4000 crores in the develop-
ment of agriculture quring three plans,
we are yet far from self-sufficiency.
In the third plan alone, our adversze
{rade balance will exceed Rs. 2000
crores. In the fourth plan, the ex-
port target has been fixed at Rs. 5,100
crores. It is with considerable diffi-
culty that we have been able to reach
a figure of about Rs. 3800 crores dur-
ing the third plan. To reach the figure
of Rs. 5100 crores during the fourth
plan, the export figures have to be
exceeded by about Rs. 260 crores an-
nually.

It may be difficult to reach the tar-
get fixed, unless some corrective mea-
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sures are immediately taken. Agricul-
tural production should be undertaken
on a commercial scale and agriculture
should be treated as an industry.

In industry proper incentives are to
be given and the necessary clima‘e
conducive to an expanding base is to
be created. The crux of the problem
is the urgent and imperative need to
step up production all round.

About 80 per cent of our exporls
belong to traditional items which are
exported without any major compen-
satory export assistance. Only 17 per
cent of the total exports require to be
given special assistance in the form of
import entitlements. About 3 per crnt
of our total exports are allowed allied
import allowance. In such circums-
tances, our exports can be increased
to an appreciable extent, if we can
have greater production.

But the more important factor is
our capacity to produce goods at com-
petitive prices with comparable quali-
ties. Our products suffer from high
costs due to the higher costs of laboir,
industrial raw materials, power and
lower productivity, etc. Unless these
handicaps are removed, our exportable
products will continue to be handi-
capped in the export markets.

Our Embassies abroad have not been
able to show a good account of them-
selves in promotion of our export for
they are inadequately staffed; persons
appointed lack the requisite qualifica-
tions and the gstatistics which are
available regarding foreign irade are
not up-to-date,

Coming to individual items, I would
like to confine myself to tea, because
I have no time to deal with other
items. It is found that the export duty
from tea exports in 1965 declined by
as much as Rs. 9 crores compared to
the previous year. The industry on
an average earns about Rs, 130 crores
worth of foreign exchange a year and
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contributes more than Rs. 35
crores to the national exchequer

and makes no demand on foreign
exchange. These facts by them-
selves ought to rouse the govern-
ment's attention to the vita] impor-
tance of the industry. True, it has
been favoured with some relief in the
union budgets for the last two years.
But the quantum proposed is inade-
quate, considering the needs of the
industry at the present moment, The
benefit of Development Allowances
for planting was likely to be more
than offest by increase in the corpu-
rate taxation propsed in the sume
budget.

The major trouble faced by th. in-
dustry is the declining profit, arising
from a continuously rising cost. While
industries in general earned in 1063-
64 a profit of 9.3 per cent on capital
after payment of taxes, that for teca
companies dropped to an all-time low
of 49 per cent, The average sale pro-
ceeds rose by less than 50 pey cent
between 1950 and 1963 but the cost of
tea per 1b. rose by over 80 per cent.
Evidently this has resulted in reduc-
ing the competitive power of tea in
the internationa] market. It is natu-
ral, therefore, that India's sharc of
world tea export has been gradually
going down. Not only in the interest
of the industry but also in that of the
economy as g whole. vigorous steps
are necessary to put it on a sound
footing.

The industry’s plea for incieasce in
the quantum of tax credit concessions
for exports from 2 per cent to 5 per
cent and the inclusion of tea mdusiry
in the scheme for a draw-back of ex-
cise duty deserves the Government'’s
sympathetic consideration.

Adequate funds have also to be pro-
vided for the replanting of the old
tca areas and extension of planting
to fertile areas. There is a scheme
for giving loans for this purpase ope-
rated through the Tea Board. A sum
of Rs. 5 crores was sanctioned for this
purpose as early as in 1962, but up
till now, out of these Rs. 5 crores, not
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even one-fifth has been disoursed with
the result that against a target ot
planting 24000 acres of new area per
annum only 6000 acres have bcen
brought under new plantation during
these four years. Unless we curry out
our extension work properly, it will
not be possible for us to achieve the
target of 1000 mllion pounds ty the
end of the Fourth Plan and 1200 mii-
lion pounds fixed for the Fifln Plan.
So 1t is very important that tnese ex-
tens:ons must be carried out and for
this ail help should be given ty the
Government. When the Goverrnment
has sanctioned Rs. § crores, it has not
been taken advantage of and onl'y one-
fifth of it has been disbursed during
these four years, it demands inquiry.
It is said that the stringent terms of
the scheme are responsible for this
slow progress. The pari passu arran-
gement with the commercia! banks for
security against such advances has
been a complete failure. Tt has not
been cffective. 1 would reque:t the
hon. Minister to see whether the terms
of the scheme arc stringent, and if
they are stringent he should ser that
the terms are made liberal without any
further loss of time, At least the trems
should be liberalised to this extent
that loans are given on the pcrsonnl
guarantee of the directors or partncrs
as has been done in the case of some
other industries.

Sir, as you have rung the Bell. I do
not want to take any more time of the
House. I have nothing more to say
except to repeat my requcst that the
hon. Minister should look into the
condition of the tea indus'ry and sec
that all help is given to it so, that
it is able to keep up its high position
in the world market.

st wy femg (%77) : STTEw
qERY, =R AE X g 9T ¥
frata & ¥t ¥ wiwd fam & | @
o ¥ frafe N a7F & s e
agaT g 1 @ i oy € fom Y fafa
w0 w0 A ag omir § 0 A
® & | NG T AT IZA 14 T 14
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[t wy (3]
w03 w1 F9 frata v wow W™
29 FAT FT g1 & | T a@ AN |
¥ F09 @9 FUT 80 9w ¥ fmafw
g ¥ =@ @ ggy, dfew feey
14 F0% 80 am@ * faafa § w4
Y 39 F at # o sA1e 4@y & fag
& d wRreg ¥ faagw T WA
g f& o ag aa ot & 5 w7 el
¥ gl arell ¥ F% oF wwA JAR
¥} & form & w19 /TR FIA T F QY
aFaT § AR | OgE whwr F am
W A W 9 TR & q
¢l mam et e mw
adrr @ f& N, W, 9§\ ¥
ORI T AW A FH = AT A
§ o g ¥ 9w wT F AW,
w W gEl 2w ¥ W §, @ fe
AT AW WG] ¥ omTQr AEY 0
wiaw & ag swar sigan g e gl
¥ 78 F=a1 9 fgeam § o W
¢ T a7 FT & Tt N GaE WA
1 FW JAT WEId GIT B UF F
frafa ¥ foe @ 9«1 W@ua +@
T RE FH O FA qEr § 7

gt aw R Fg & falw =
gare §, AR qav 99 & fF faemaw
& 2ot § Y e, awfymw ik
¥ ER T 1 FIW aga v g, e
gff w7 %1 gem gAw ¥ aga A
)Y mar &, wwfee @ SOm &
FAF AF gH AN ;N F oA &
Het wEgrew ¥ quAr Sgar g fr o\
Wi aEagd @ wfoww s 99
N FEFAAGT W @A F fAg w
& qU w1 qeT ag aAdd ? wits
zg g ¥ W i + fmla s
80 ATE ¥ 14 HUT 80 WG WY A
wr fear &, @ @ aw@ wv wiwww
o fear smem @ T gmw @ e
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™ &1 fofg & & o W g
g wT A% § |

MRATd N AT ImF
R ¥e & fr Prate 7@ § qan & wg
T awar g 1 & W Aged w1 e
feomar wgar g faw Www A <t
Y WX | 9T WAt qEIT AGH, IR,
TR A SR IS W ¢ 1 gF
T FY W) IA w

7% WY a1 ‘e ¥
Y FT W qEEd g 7

ot Ay fowd : “wFAT 0 WA
Y F A9 w0 g P § ) o }
fegeaeh & dwar g &Y ww Ag
THT TR § | W W W A
g f5 & fpga % dwAr @l
7 ¥ & @ ag vA qmr @
g

ot @i (GaTgR) ;e
¥ aum g ‘PR’ R’ W
W@ A AT A g |

ot Ay fomd : ag @ weEr G
N &

8 AN guw A A Wm0 ow
RAEF I ol N WD Y Ty
fred a9 Y W § 1 W A 7 68
9 GF WA AT § ¢

“The exports of rayon!synthetic

yarn fabrics during 1964 were
70.2 million metres valued at
Rs. 8.26 crores compared to 81.1
million metres valued at Rs. 9.45
crores in 1963.”

W A W qE kg g ) ok ¥
¥ F T W ¥ fofe & i #
g:

“The exports of rayon!synthetic
fabrics during 1965 are placed at
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37.7 million metres valued at
Rs. 441 crores compared to 70
million metres valued at Rs. 8.21
crores in 1964.”

@A o dwy, sfaw 7w w;
frals st vw F A g
O g0 ) 99 FE O a1 TR
aamy § 1 &fe qf gax fae d e ew
& fau aY F=a1 yta AT fEar S
£ SaF X A Iy nEER A &
@ 78 w1 & welt wgRw ¥ qoAr
STEAT § W ST F1 @ WY fawn

ST §

% ag s wmEaT § 5 s oag
T qg) ¢ 5 #eA Sqmerd wrae
T @wW ¥ gl feeeT o
HTATT FA EY EAAT EHAETES FAEIX
T ey §gT WAy & omy §?
afz 4wy @ @Y a8 o #r oAy § ?
T g5 wWT ¥ eRe 9@ frg oy
§ o 3§ Fx 9y wIvATEA AT ITAr
g wEw )Y gg wd e fF oy
&1 A A WU A I I ;T
T A w6 & fAg g
WX agT ¥ fau afew Tw &7 ww
frafa far sTq | wR 7E @19 g}
& & faggw w7 wmgan § 6 aggEa
AL T T QI FFIAY ATH FT TF FHGAT
g fom & &§ gft fasi & addw
wE, 9y sfqwa a1 Sed s
5T 3T @hX § W ag IA 5eA-
A T @) ¢ | uE qg faegw @
TEfFg s AN wF § 3
WA & F4 A9 & gawe gl
sTEE | aref @ faei A o
TR ¥ frera & &Y 5 ©@ ag & am-
#H4ar w4t frg g 1 QY 4A qaT v f
wmt & ) wrIrw owe] § SR
W A WY Q% a1 qfFT agi ¥ AN

D.G. (1966-67) CHAITRA 4, 1888 (SAKA) D.G. (1966-67) 7934

9 A% win e AR RS
g 3a & fey @@ wfusrar ¥ e ¥
ST FT a7 et weelY A avad F o oa}
FAFIX TT AT ST 5 qgeEe alauq
T QT FFHY F1 38 A faar e
& s arg g fF o AR #
Tl qgRT A %3 1 W} @S fag
1€ 37 #Y Tar AT fAFraT Fifeg )
ag Y AT AYHEA NFUT @ FIYAY
¥y fem 399 a8 gov o F
& &R Fwr WA w1 wITy @
areit Y fas § Sy Ifaw e o9
% arfs frafa & w0 & 99 1) g
fa¥ | @ agi wy &% A=t gE § fw
fo=it & 0¥ wemed W, A9 qETT
W Y A7 § Y wraeT ¥ wraem
@ § sarefml WY ey @y
& o\ aqmifat & asag TwA § 4R
tafag #19) ginfagr dar @ 2
o9 TF O g 7w & af) ag
w1 gAT § P qEQ g gAY AyaRA
gy g wA Fa ¥ & qA
f& Q@ 7 w1 @Y a1 &) §FaT § IR
e qgr gifer & faw oF agdq
R fear mar W1 50 F@ F w7 AW
a1 ¥ faw 1 98 fag wd 6) 5 go
F FaT o faday qzr w9 agy g
A g9 wdq F1 gad Afa— qm
¥ AG 9rgA, a1z A Al ot &Y
FTIM—TEN AYAT N qarg § I9
T A FX & WygEA b
wrol a1 ag engde oA g
& A oF A0 FET R AT
foasr am & dYo 4¥ . 39 oz FagA),
w37 &le, and-3, g% Afcr fazay
R ATERA @1 ¥ ad w F ag
q1A AT § AT Iq & I LT it
¥ ®19) dar warar @ 1 Ay fmita &
R # & vele Far § f wed) qgeg
U FA1g ¥ T Il # M eqA
& W & fe R A fata e a9
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[t g |
N frala oo vz § Y ag  aml
N A FF W A o qig &

1 afaiETn 7 ¥ 39 frate a)
Wt @R A A FE6

o7 ¥, W HAeE o1 agw
WNF § TAF I A1 qgd AT
9 AfEA 3 a9 g w93 A A
FT ATAAT FHA AAT E | IF@ F AR
¥ & FEW | &7y oamar & fr
I 9T AT E, AW A W @
élw%#mgymng
I s F) foafq &, dfea & s
g § f5 oy wwvamew fawen
T UF TAOT AL 919 & W ag wEn
N TE TG & 5 5@ aW F TR
fazer &3 #1 fEqTr sw 5 oar
M9 WO | Gl #5808, a8 Y SAE
FIIT G AT £ IF F A H 6 F@
2138 39 & wrwwr & dfeq e
ST F qIHA ST 25 FEQ F IRH

“If you have got heavy stock,
well. deal with it. Sell it up. But
to think of reducing production is
a crime in my opinion. And that
was one of the things privately
suggested by onc of the Ministers
at that time. I say it is a crime to
cut down production. It does not
matter if the mills have to sell at
a lower price.”

TR g T fE faven &5 waw wc
F93 #7 A R ST ot ogay fre
®OFIT FE A FIT oar @
wg7 ¥ fou @ 7% W § ) Afew A
qarg ag & 5 #1 awgw fed e
q W aE W e faw wfest &
ams fear ar fF s A s AW
T 9§ A A ow AR w
wd a1 (7=l ©7 3= @& @ et WY,
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g #1 ged | ug ferge &1 A9
¥ o Fanmfy S g AW aefas
gfee & g3 yuwmEwTAY g 1 IEA
qmna’r%mﬁm%{nrﬂﬁrqﬁ
s 9 g R oagy feafa qan
g ?

oY FYT &7 AT qHAT § IW &
X ¥ avag § ux ggzAw gE oW
gTae & e # qffeafs aga fafaa
¥ @i gEgA™ amg @ 0f 3§
qTEATEAT FT FAFT ) AT F A4l
et ¥ fF T At @ § 7 ow@
gEAT TE M T gEN A HATAA
gt far 91 qwa 9 ? afg ag @va q@)
§ 1 5 geAA & I F=T FE @A
& 1 & ST =g g e g fae wrfes
azy @ fr geaw @ fam ¥ fF F9F
F1 GErETT WM W ITOFT WAAT
WA SUTET AATE FHT FL IqAH
/Y1 frm 7 drgEa g ¥ A ®
WY ag amg w0

qmgT # ¥ aIE w0 A
wrifrs fame o faan &1 &9
% 39 ¥ uiggd uF fad F oI@W
1 AW AT F7 T & | AT A
g 3 &1 A ¢ ARe faw WX 9w
miw fad & 2R gEa e A faw
¥ geare 9w WY & | Egf aF AW q@v
I % g A g frfaa faa ¥
S wIET & IT A S gAeArg & Jdr
2 I ¥ GTHIT & AT qEedToE § ITE
gOFRE RN €Y | @t IwF A
# WY Tt AP W FEAT AR § T
& S wigan § SR W ¥ 9y de
STear g f amg ¥ weros ¥ g
W ¥ @ &5 ¥ faars ag w9
wm ¢ fs o woeR Wi ¥
! TR MEA 3] ¥ fag dARE
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fFm fee o fasi &1 9 F@ &
fag wT A F1 w7 fam & fag
AT w gar far amr § @ &%
Fat ™ & fau dwe A v A
7AW WERA, ¥ AT AEAT § A9
feaET &1 gt wAr @ ar &t
g faom 8, AvwgR aw @ sy &
& qa ¥t g fawmn &, ar s
I g9 & W #ee  wEegnw
§ S7 T T FEed §, wORA &, 39
FT T FH & 596 A § W1 § |grawe
Hel § qHTE WTEAT § | q AT HIH
et AT &7 A1 & o1 ot g wE )
Mr. Deputy-Speaker: Shri Manubhai
Shah. ~d

Dr. L. M. Singhvi: The time should
have been extended. It is a very im-
portant demand.

Mr. Deputy-Speaker: If you want
to extend for every demand it is not
possible.

Shri Manubhai Shah: Mr. Deputy-
Speaker, Sir, T am grateful to the
House for the very comprehensive
debate lasting these two days.

Shri Warior (Trichur): But only for
four hours.

Shri Manubhai Shah: I am in the
hands of the House. You should have
asked for more time. We would have
been happy to have more discussion.

Dr. L. M. Singhvi: In future this
Ministry should be allocated more
time.

If the hon.
Advisory

Shri Manubhai Shah:
Member tells the Business
Committee 1 would be glad.

sty fomg : wow AR, O
wF & fram =€ f§ @R HJaew
w1 FE-Ga g a3y 2, ofwarie #
o ¥ g2 @Y AT 4 ¥ war A8
F9ar 2, @ ¥AAT & g9y Ay & &
fer fer +fel g gw aw qdd ?
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Shri Manubhai Shah: We are in
your hands. We are entirely in your
hands. I would personally prefer, the
longer the debate, the better.

An hon. Member: At least we can
extend it upto 3.30 P.M.

Shri Manubhai Shah: Compared to
the first two plans since independence,
when our average export for five
years of the First Plan, for the
quinquennium, was Rs. 3,000 crores
and it continued to be the same in the
second quinquennium, during the
Second Five Year Plan period, the
Government had decided to put in the
greatest emphasis on exports and
they decided that in the Third Five
Year Plan we must make a real, strong
and intensive effort on the export
front. Therefore, for the first time,
the target for export was raised to
Rs. 3,700 crores, and if possible, to
Rs. 3,800 crores. This itself in a coun-
try with so many problems in the
fields of production, distribution,
population and a stage of development
which makes the economy sheltered,
was a rcally diflicult and a very big
job. However, I am glad to say that
we have reached this target and we
may end up the Third Plan with
something like Rs. 3,820 or Rs. 3,830
crores. It is gratifying to note
that though in our Third Five Year
Plan we had to pass through several
and numerous difficulties and could
not fulfil our targcets and where com-
modities and production which really
go to make exports were under va-
rious types of man-made distress and
nature-made distress, the exporters of
this country have been able to fulfil
the targets. This is perhaps, the only
sector—the export sector—which has
fulfilled its targets for the Third Plan.

Having said that, I must say that
we are not at all happy that this
figure has been reached. Whatever be
the intention of raising it by Rs. 700
crores or 800 crores in the Third Plan—
_at that time it was very difficult to
envisage that we can reach it—the
needs of the country are so much and
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8o many and in so many diverse fields
that instead of giving a complacent
feeling because we have reached the
target, we have to bestir ourselves to
see that exports arc made more dy-
namic. Because, when all is said and
done, ultimately it is the foreign ex-
change element in the national econo-
mic bill which will finally determine
the rate of growth in all sectors of
our economy. [ have said this on seve-
ral occasions while dealing with mat-
ters of export and import. There-
fore, I do not want to labour that point
here. But I do wish that the climate
has now been created, the conscious-
ness has spread throughout the length
and breadth of this great country and
the institutionalisation of the various
means and procedures and institutions
to promote export have now been ful-
ly stabilised we are, therefore, poised
to take up new challenges, we shall not
only fulfil the target of the Fourth
Plan of Rs. 5,100 crores at the end of
five years but, if possible, we should
do much more than this, in order to
cover up the wide gaps which conti-
nuously arise due to heavy pressure of
demand on imports on one side and
the desire of the country to develop
in all sectors of economy on the other.

I am grateful to the hon. Members
for giving the right emphasis on agri-
culture. As a new country—even
though old in years we were young in
our freedom—when freedom was achi-
eved by our patriots and this nation
in 1947 we started on the new road
to economic progress and economic
revolution. If one is an objective stu-
dent of Indlan and human history he
can say that if any developing coun-
try—and now there are nearly 80
nations which have won their freedom
after India became free and many of
them due to the pioneering work by
the Indian people for the political
emancipation of the people of the
whole of Africa, Latin America and
Asia—if any country has got the real
revolution of the people, revolution
made by the people for the people
it is India which can claim that.
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While we are passing through diffi-
cult times sometimes we under-rate
what our past generation has done or
our present generation is doing. In our
case we have the continuous habit of
self-analysis, which is good. But if it is
overdone, it is not good. Self-intros-
pection, as long as it is identification
of weaknesses and of pointing out of
new paths for future, is welcome. But
it self-introspection becomes a mat-
ter of grouse and self-denigration, I
think it 1s more a vice than a good
quality. It should be avoided. In our
country there are some people like
that. I would urge upon those doubt-
ing Thomases, those who always try to
denigrate their own country, to look
to the past. Therefore, this time in
my speech before the Import-Expcert
Advisory Council I was very particu-
lar in glving broad highlights of the
growth of economy in different sectors
between 1956 and 1965,

Shri Sham Lal Saraf: We did not
get time to highlight that, unfortuna-
tely.

Shri Manubhal Shah; If you look at
the position between 1956 and 1965 you
will see the tremendous progress that
the nation has made, thanks to both
the private sector and the public sec-
tor of this country, which is there for
every one to see, both in terms of ab-
solute statistics and in terms of the
qualitative growth of human persona-
lity and human development that has
taken place in every walk of life in
this country. As I had occasion to
say the other day, we are a country
which has been only 18 or 19 years
young where where every year 25,000
to 30,000 young people come out of the
portals of the engi ing and tech
logical institutions and colleges be-
sides 20,000 overseers, sub-overseers
and technical diploma-holders. These
are the rich sons of the soil, salt of
the earth, who will build the new
India in the years to come, decades
to come, because they represent
the repository, capital formation,
which a nation wants in order to har-
ness the physical, geographical, agri-
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cultural, marine and various techno-
logical resources of our country. That
is what I have to mention regarding
the growth which has taken place.

Coming to the various weaknesses
and the weak points, bccause we are
really concerned with the results for
the future, having known what the
past was. I must say that while we
have made considerable progress in-
dustrially and techno ogically in mak-
ing things from a pin to a locomotive
in this country, we have now to con-
centrate for a little while more on
agriculture. 1 am glad that most of
the hon. Members made this point that
agriculture, plantations, minerals and
fisheries are fields where the inputs of
foreign exchange are comparatively
minimal, less than the potentialities
they would contribute in terms of ex-
port promotion, human welfare and
satiation of the economic aspirations
of the people. These are the sectors
to which we should give our concen-
trated attention for the next 5 or 10
years so that we can have a harmoni-
ous blend of industrial technology on
one hand and agricultural advance-
ment and advancement in plantations
and minnerals to make one whole
human body, the national body, from
which the national economy gets nu-
trition from all her constituent ele-
ments. That being our aim, jn our
import policy in the coming years as
emphasized by hon. Members, we shall
be giving greatest attention and the
highest priorities to the imports and
manufacture of pesticides and insec-
ticides, to the import and manufacture
of agricultural equipments, tractors
and pumps, diesel engines and various
other things, imports and manufacture
of trawlers for fishing boats and va-
rious other things like ship-building,
port reconstruction and mechanisation
of ports and so on. Dr. Singhvi and
other hon. Members were concerned
that the basic inputs and import have
to be properly done. I can assure him
and the House that it is properly look-
ed into.

I am now coming to the wider ques-
tion of imports. Several hon. Mem-
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bers have stressed the need for
import substitution. May I re-
mind hon. Members that import sub-
stitution has been the foundation of
the industrial policy of India over the
last 19 years It is not as if innova-
tion starts today. Innovation started
in this country when we became free,
when the energies of the pcople were
released from foreign bondage, From
that time onwards the people of this
country started looking into produc-
tion, what he can make here, what
part of the components he can make
here and substitute it by the innova-
tion of the local geninus. Innovation
does not mean that foreign technology
is abjured. Science and technology
have no frontiers. They have lost all
narrow national frontiers. They are
not the prerogatives of any one parti-
cular country. The frontiers of know-
ledge are much wider, as wide as the
world. Therefore, something which is
local, which is indigenous, blend it
with something which is from the
other countries of the world, is g part
of import substitution or innovation.
That is what we have done. You take
any machinery, any plant, coalmining
equipment, tea planting equipment,
textile mill machinery or any type of
machinery, from practically less than
Rs. 10 crores worth of annual produc-
tion fifteen years ago, we have today
started producing industrial machi-
nery and complex technological equip-
ments worth Rs. 535 crores. Last year
the production of capital goods and
equipment, machine-building indus-
tries of every type, electrical and
mechanica] machine tools and equip-
ment and various other heavy machi-
nery has come to Rs. 535 crores. This
year it may come to Rs. 600 crores.
It has to be remembered that this has
been the result of the theory of im-
port substitution and import rationali-
sation over the years, Some years
back it was impossible even to conjure
that we can make textile mill machi-
nery. The other day I went to Jaipur
to open the Poddar Textile Mills of
which 65 per cent of the machinery,
the most modern and up to date ma-
chinery, be it in the carding or blow
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room section or any other seclion, was
manufactured within the country. Very
soon 85 per cent of the textile machi-
nery will be manufactured here. So
also for sugar mills. Regarding ce-
ment factories we practically make 93
to 94 per cent of the machinery indi-
.genously. Therefore, I can assure hon.
Members that import substitution wil]
be ever aggressively pursued, because
there is no end to human endeavour.
Nobody can say that we have reached
the desired end, but certainly we are
in the right direction and we will con-
centrate our attention on that. There-
fore, we have appointed a Committee
under the chairmanship of Dr. V. K.
R. V. Rao We arc awaiting the report
of the Committee. Every attention is
being paid in cvery Ministry to this
matter of import substitution,

Shri Warlor: Have you got similar
cells in all Ministries?

Shri Manubhai Shah: Yes, Sir; im-
port substitution is a basic thing in
a’l Ministrics,

Shri Warior; We have got compla-
ints from other Ministries.

Shri Manubhai Shah: 1 am gratelul
for your suggestion; but it is being
done by every ministry and co-ordi-
nated by the Director-General of
Technical Development and by varioug
ministries combined. There is no lack
of cu-ordination or lack of will; there
might be some omission here or there
which I am prepared to admit.

We have published a booklet, I hope,
hon. Members have got g copy of the
annual statistics of exports and im-
ports in which we have shown to se-
rious students of research on scicnce
and technology as to what we are im-
porting so that they can study it. We
can give them more details and then
they can tell us, “Here you can do this
or here you can save this”, because
we are wanting to save every pound,
shilling and pence or every dollar and
cent that we can by avoiding imports
of those things which we can make
here, ‘f
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Therefore that is fundamenta] and
I would like to invite the co-operation
of the whole country—industrialists,
businessmen and the two august
Houscs of Parliament—to undertake
a scrious and detailed study of these
statistics so that we can get wiser in
future. Over and above the efforts
which we in the Planning Commis-
sion, the Government and the Minis-
try are alrcady making, this will be
a further augmentation of these
efforts.

Some hon. Members rightly men-
tioned about the dissatisfaction on im-
port licences. We are in the know in
this matter; for years we have been
hearing this and several machineries
have been deviscd over the years. The
latest, the Mathur Committee Report,
which is in two parts—the first part
was implemented and the second part
is coming before the House very soon
was also a further step in this direc-
tion.

But may I clarify that the Chief
Controller of Exports and Imports is
not the authority of an arbitrary
character nor has he got any powers,
Suo motu, that is. on his own motiva-
tion he cannot cither allow an import
or reject an import. The Red Book is
a combined effort of all the Ministries
of the Central Government in consulta-
tion with the people of the business
interest concerned which puts down
the annual policy as to what is allow-
ed to be imported and what is not
allowed to be imported. He is merely
your vehicle, the agency of this august
House, to carry out that policy. I think,
several times 1 have apologised on his
behalf here because my Ministry looks
after this organisation. We are sorry
when we have to say “No”; nobody
likes to say “No’. As long as we can
say “Yes”, we would not like to say
“No”. But when the resources are
Rs. 1,400 crores and the import appli=
cations are for Rs. 2,000 crores, we
have to say ‘No”.
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In that respect also, when we have
to say ‘“No’, there are several appeals.
There is an appeal at the licensing
port authority’s level; there is an ap-
peal at the CCIE level and in the last
14 years we have started institution
of appea) at the Ministry’s level—not
at the Minister’s level because it is
impossible for the Minister to look
into all the applications; it has got
to be looked into in a quasi-judicial-
executive manner in great detail. The
Additiona] Secretary in my ministry
is the chairman of a committee. (In-
terruption).

Dr. L, M. Singhvi: The complaint
is that these appeals are never really
considered as appeals—it is just like
an appeal from pole to pole—and it is
said, “It is regretted that the decision
cannot be revised” That is the routine
reply given normally.

Shri Manubhai Shah: They have to
give the rcasons. If there is no money,
there is no money. But what I am
saying is that what I want to avoid
is preference, arbitrariness, selective-
ness or some influence. I am prepared
to stand and take on behalf of Gov-
ernment all the blame for saying “No”
when we have no money, but I am cer-
tainly at one with the whole House
and every individual in this country
that if A has becn favoured compared
1o B under a current policy, I will see
to it that the officer concerned is tho-
roughly punished and the redress is
made of the injustice done to an in-
dividual. That is what I am talking
about. At the executive level all

forums of appeals have been well es-
tablished.

Over and above that the control
order is within the jurisdiction of
courts. So many suits are flled against
us and I am happy about it. In a de-
mocratic country the courts are there
to put the executive right. The whole
concept of jurisprudence or common
justice is underwritten in our consti-
tution, our procedures and codes.
‘Therefore we always welcome that.

3007 (ai) LS—T.
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Where a party is aggrieved and his
repcated appeals have given no satis-
faction to him, as the hon, Member
says, it is always open to him to go to
the courts. Just as against Her Majesty
the Queen of England, since the advent
of democracy, hundreds of suits are
filed and debated by the courts and
those decisions honoured by the exe-
cutive, here also I can say whenever
a court, any level of the court, has set
aside the judgment of the CCIE or
anybody of the Ministry, we have al-
ways been happy to abide by the ver-
dict of the court. That forum also
exists over and above the executive
level that I mentioned.

Shri P. C. Borooah: Tt should be
expeditiously dealt with

Dr. L. M, Singhvi: Let him examine
some of the appeals, study this mat-
ter more intensively and come to the
House resatisfled that these appeals
are rcjected not because of any ex-
traneous considerations or lack of
considerations but that they have been
sondered and no arbitrary action has
been found to be taken.

Shri Manubhai S8hah; I can say that
it is a continuous thing which I and
my predecessors have exercised; but
I am open still further and if any hon.
Member at any time of the day or
night, any time he chooses, writes a
letter to me or meets me and te'ls
me, “Here is a thing which he wants
me to look into,” I am at his disposal.
That is all that I can say.

More than that, I am for an insti-
tutional reform. I do not want that
individuals alone should sit in judg-
ment. The procedures themselves
must be satisfactory. Therefore we
are continuously streamlining the pro-
cedures,

But the House has to bear with us.
The real difficulty is that grievances
can arise by favouritism, but grievan-
ceg can also arise because of shortages.
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The demand of this country on inter-
nal and external resources is so enor-
mous, the present aspirations of the
people in this country have risen so
fast that all we can do still further Is
sti’l falling short of what the satura-
tion point of satisfaction really comes
to. Therefore the House should bear
with us. The point hag to be explained
to an entrepreneur or to a person who
wvants scmething that it is not within
the Government’s miraculous power
to grant everything.

For instance, the hon. Member said
about stallions or horses to be Im-
ported. I am certainly your servant
for the purpose. He could have drop-
ped me a line on that. Even though it
is another ministry, I have not ab-
rogated all my authority conferred
upon me by Parliament on various mi-
nisters in this country to examine
whether the stallions were correctly
imported or not. There cannot be
much foreign exchange involved in
it.

Shri Sonavane: Why not dispense
with all these imports of stallions etc.?

Shri Manubhal Shah: That is ano-
ther matter. That is import substitu-~
tion by producing or breeding horses
here.

Shri Sonavane; Use your intelli-
gence in that behalf so that we can
save so much of foreign exchange.

Shri Manubhai Shah: Whether the
stallions should be imported or not
is another matter; but, maybe, to
generate a new breed you do need
perhaps import some,

Shri Sonavane: For gambling pur-

poses?

Shri Manubhai Shah; No. It may
be gambling or it may be racing. The
whole generation of horses has to be
maintained to the highest tempo.
But I am not going into the merits of
the matter. whether the horses are to
be imported or not. Itis for the
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House to decide; but having
decided it, I am with hon. Member

that there should be fairness in what-
ever the licensing procedure should
be. I would invite your very valua-
ble co-operation in this respect kind-
ly to write to me. Even though it
may not be directly under my minis-
try......

Shri Tyagi (Dehra Dun):
trading on a large scale?

Is horse-

Shri Manubhai Shah: Very small;
I do not think it can be more than a
few horses here and there. We re-
ally do not import many horses. It
was not only in connection with this
but Shri Sheo Narain mentioned yes=
terday about some difficulty of import
so I am taking it as general question.
Wherever there is distress felt, I am
in your hands to examine it. I also
seek the co-operation of the hon.
House in seeing that the difficulties of
the nation are explained in turn by
hon. Members to their constituents and
to the various people in the country.

Then, questions arose on various
matters which require a clarification
by me. Yesterday, Shri Dandeker
mentioned about the East European
countries. I do not mind if he has any
nostalgia about it or any ideological
inhibition. Even the countries which
he admires and which I need not
name are all rushing to do trade with
the East European countries. I know
of a very great country in the west-
ern bloc which had kept in Peking
an exhibition of industrial products for
12 long months nd four ministers of
the Crown went there.

Dr. L. M. Singhvi: You have named
the country.

Shri Manubhai Shah: There are
many countries with the Crown. There
are Crown countries and crownless
countries in many parts of the world.
Four ministers went there. We do
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not go there, but they went there—
even varioug neighbours who vie with
each other on ideological grounds.
Trade cultivates common friendship
because it is only an exchange of the
resources and the wealth which we
share in common for the benefit of
humanity. Therefore we should be
bereft of any partiality.

He mentioned about the unit value.
It is only in the open street that you
can go and find out what is the value
today of black pepper which is being
exported and what it was when these
East European countries were not
buying it. The reason is simple.
When you buy in bulk, you tend
sometimes to increase the price; alsv,
they are more intimately concentra-
ted with bulk purchasing organisa-
tion, unlike the market operation
where you buy the lowest and seel the
highest. That ig the philosophy of
market operation. It is not the philo-
sophy of the centrally-controlled
economies. I am not adumbrating any
economic theory. What I merely say
is that this charge is entirely false
that the East European countries buy
here at lower prices and our terms of
trade with them are not favourable.
This is what he had mentioned. You
again read his speech where he tried to
prove that he was not quite convinced
that we were having favourable terms
‘of ‘trade. T submit that we are
having even a favourable edge re-
garding this trade. I am not arguing
on this basis. I am saying that I am
putting them on the same level as
any country in the world. Whether
it is rupee or dollar or sterling, whe-
ther it is g rupee payment country or
a convertible currency country, as
mentioned in the Ministry’s report, we
consider al] alike and we are wanting
to trade with every part of the world,
i.e. with the whole world.

What is our trade today compared
to the population which this area en-
joys on the gamut of mankind? The
proportion of our trade with the whole
world is just pro rata. They Command

CHAITRA 4, 1888 (SAKA) D. G., (1966-67)

7950

15 to 16 per cent. of the world’s popu-

lation. The statistics are there. Our
trade is on the same basis. We had
neglected in the centuries past be-

cause we were under foreign domina-
tion; we were not masters of our own
country. The hon. Members opposite
want that we should stil] remain
under that type of illusion or some
opiatic influence of certain other
countries. We have no such illusions.
We are friends to the whole world.
Here is the United States of America
which is helping us; here ig the great
Soviet Union which is helping us; here
is the United Kingdom which is a
great friend of ours; here is Czecho-
lovakia which is helping us. Without
destinational preferences, we want to
trade with the whole world to mutual
benefit and the national interest of
India being supreme in that direction.

Shri Tyagi: The Commerce Minister
should be a good salesman.

Shri Manubhai Shah: Mr. Tyagi
has always a partiality for me. So he
always says good words, What
1 was saying was this. Shri Dandeker
also mentioned about balance of trade
in the East European countries. He
was very very touchy or anxious that
Rs. 9 crores or Rs. 11 crores in seven
years' total should not be adverse. It
is only accounting. I have explained
to him even at the cost of interrup-
tion that this is purely accounting be-
cause it tukes a long time to settle
accounts thorugh banks. But the very
fact that nothing is allowed to be con
verted through a convertible currency
that the payment agreement is frozen,
the rupee is blocked here under which
alone transactions are done, should
satisfy the hon. House and the hon.
member who is very particular about
this that glways a balanced trade con-
tinues under bilatera] pacts with these
countries. But he was not saying
anything about countrics with which
we have Rs. 90 croreg adverse balance
of payment every year— not at the
end of 7 years, 11 crores; he made
some totals; T do not know how he
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made the totals; sometimes it js 3
crores and sometimes it is 7 crores;
whatever it is, he was very much
concerned with those countries who
buy our goods in kind and give their
machinery and equipment and goods
to us in the same manner as we get
from the other countries; he was not
concerned with the countries with
whom we have an adverse balance of
payment of Rs. 50 or 90 or 100 crores
per year; but he was ¢oncerned with
countries which have been enlarging
the trade with us to mutua]l benefit—
plus or minug 11 crores or 5 crores.
I would invite the co-operation of the
members. Let us not go into ideolo-
gical grounds on this matter, If the
price of import ig high, we are pre-
pared to negotiate to bring it down; if
the price of export is low, whatever
the country, we are prepared to say
that we will have support price or
floor price or something. If there are
any imports which are not being done
from one direction and are being al-
lowed from another, then we can cer-
tainly correct that matter. He said
that everybody in the bazaar says, “if
you want to import sometihng, go to
the rupees area; you will get”. That
is a fallacy. As far as the countrics
which give credit and free foreign
exchange are concerned, we have
certain elements of basic character to
mintain the sterling position or the
balance of payment position or the
reserve position. Now with these
East-European countries, trade is a
little more flexible because they
would buy ag much as we could sell
to them if we buy somethiig from
them. Therefore, we say. “all right”.
Here our ceiling from the free foreign
exchang or the credils given by
friendly countries is now only al-
located to different sectors and we do
not have any elbow room left. If
you have a commodity which s
allowed to be imported under the
import policy and if you can find an
East European source, we will cer-
tainly talk to them; they will buy
something more from us and, there-
fore, the balance of trade will be
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mintained. This ig easy flexibility and
this should not be misunderstood as
any relaxation of import policy in
four of any particular set of countries
This is what I want to draw the at-
tention of the hon. member to. Once
for all, this dialogue should be over.
That is why we have devoted a full
chapter on this. All are friendly
countries. Why should we discrimi-
nate in the open forum of this august
House against one country or the
other unless there is a specific case
with relation to one country or the
other; then we have really to examine
our best interest, whether our inter-
sts are being hurt or are being pro-
moted. But far and generally I would
request the hon. House that trade
with all friendly countries who are
assisting us, whether they are weste-
rn or Pacific or Atlantic or East Euro-
pean, should hve the common support
of the House. Where there is a mis-
take, we can clear it up. Otherwise,
as a general policy, our international
approach to trade without any
barriers of ideology should have, if I
can say and request the hon. Mem-
bers, the full support of the House.

14 hrs,
Then he has mentioned about
export promotion schemes. 1T would

like to say again what we have re-
emphasized in our reports. The import
entitlements have been misunderstood
by some. The concept bchind this is
not compensatory; the concept behind
this is service; it is a service concept.
If you want to promote the export of
manufactured goods— in thig there is
an import input—unless you give
priority to ihe exporter who exports
that, you wil] find him in this great
scarcity of foreign exchange comple-
tely weak, emaciated and incapa-ita-
ted and he will not be able to produce
goods in time and of the right type
that you want, As a matter of fact,
this concept can be further extended.
Nobody should be allowed to import
unless he exports and earns; it is a
long term process. At least every

' manufacturer should return a part of
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his import input to the nation by way
of export. Thig is what I said in the
address to the last meeting of the
Council. Should we not decide as a
nation? The Established Importers
or the ActuahUsers, i.e, some prefer-
red people in the country come to the
Government every time and say, “give
us this foreign exchange” and the
whole House, in the name of indus-
trial development and economic
growth, wants that to be supported
without any word to be said, “will
you kindly make yourself self-financ-
ing to the extent of 25 or 30 per cent”
Are you not having the obligation to
the nation to produce your goods and
utilise your inputs in the best possi-
ble manner so that you help us earn
something? It is not necessary that
every unit should do it. I know some
firmg would say, “how can everybody
do it”. I do not believe that. Certainly
you can buy somebody else’s export-
able goods and help the nation to earn
a part of the foreign exchange.

Shri Bade (Khargone): Is the hon.
Minister aware that, recently, some
memberg of the Public Accounts
Committee went to Bombay just to
enquire whether some exporters got
import licences and sold them in the
black market?

Shri Manubhai Shah: As far as the
Public Accounts Committee is con-
cerned, T would not like to bring it
here; that is an august body. There
have been complaints here every time
way only of thcse Rs. 50 crores cover-
ed by the export promotion schemes:
there ig this Rs. 1400 crores import on
which I should be concerned about
foreign exchange. Under the export
prombotion schemes at least, there is
no black-marketing. This is allow-
ed under the law to be sold at market
prices. At lest in other cases there
is an obligation, the legal obligation
that he shall consume it in his own
factory; the A.U. licence is insisting
on this; it is already 80 or 85 per cent.
of our import distribution—about
Rs. 1100 crores; A.U. licensing makes
it obligatory on the enirepreneur to
whom the licence is given that he
shall use it in his own factory and not
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sell it. Here is a set of people who
promote the productisn of exportable
goods; we give them import inputs
so that they produce the goods for
export and he gets some concession—
Mr. Dandeker mentioned that he gets
1-1]2 times or double. 1t is true be-
cause the aitraction of sheltered
market is ready so great. Why should
I, as g manufacturer, when I get a
manufacture licence from the CCI&E
for Rs. 3 lakhs, take any care to sell
my goods abroad? I get it as a matter
of right because the established policy
of Actual Users jis there. Now that
person who does not co-operate with
the Government gets al] the A.U.
licences; he cun sell it in black market
The hon, members—some of them—
may not feel worried about it whereas
an exporter who is given the full
authority to sell and transfer it to
the other people is being looked down
upon. Let us connect the focus on ex-
port promotion. If you want this
mighty effort to grow it should have
the blessings, understandings and in-
tellectual support of the entire House
and the entire country. Where there
are difficulties, we shall never put up
with them; we shall see to it that
malpractices of any character, whether
it is exporter or importer or manu-
facturers or individual or established
importer, are put down. That is why
we brought the Bill which this august
House passed to make an cnactment
for the compulsory punishment of
six monthg or two years. This is nec-
ssary when we have a major problem
of this nature where manufactured
goodg will have tn 1> promoted if
you really want to grow to the word
stature in regard to export. This
country can be viable in the world
economy only when the export of
this country is Rs. 2000 crores per
year. It may take 10 years or 15
years. But it ig not a day dream.
Here, there is every possibility that
this country can do it and make it up.
Wec have got capacity in agriculture
and in industry to do it; but for that
we have to get full support and intel-
lectual understanding from every side
of his House. As Shri Bade pointed
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out, some few people might have done
something wrong. There might be a
little difficulty here and there. We
shall punish all such wrong charac-
ters and also try to remove such diffi-
cuties that exist now. But, on the
whole this export promotion scheme
which operates on the manufacture
goods front only—that is why this
20 per cent business is there—has to
be promoted on the theory that the
exporter who manufactures and ex-
ports goods or exports the otherman’s
manufactured goods should be given
the necessary import inputs on a
basis of priority as against those who
do not co-operate and export at all.
That is how the import entitlements
have been devised. As I have already
mentioned, there is this compensatory
element in this in order to see that
the vacuum created by one portion of
goods going out which is now being
taken advantage of by those wbo
manufacture goods but do not export,
by the non-exporting manufacturers
is off-set. That is why this vuilt-in
arrangement js made—twice  equal
to the import inputs, As my hon.
friend, Shri Sanjivayya pointed out,
for every watch exported by HMT,
the import input being Rs. 10 and
Rs. 37 is the FOB price—he can
make 4 watches out of this export
of one watch. That is the whole
advantage. We return to him double
and the other half comes to the
nation. There is no export promtion
scheme in which 50 per cent, 25 per
cent, 15 per cent or 10 per cent
not retained by the central treasury.
That was my explanation for this.
Black-marketing and other things
will be there in a country which is
scarce in many respects. There are
many ways to do such things. Even
grains which have no import content
are not sometimes sold at the price
which this House considers as fair
price. Sugar sells at a high price; oil
sells at a high price. In my humble
view these two issues should be kept
separate. The abuses will not be
tolerated in any sector, whether
export, import, manufacturing,
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industry, local trade or whatever it
is. As far as as promotional effort is
concerned, the schemes have been
well-conceived which are yielding
results, which are leaving us some
residue, over and abov§ doing export
promotion, By far and large, the
trade and industry have fully appre-
ciated them. We have also given the
schemes in full detail in the Report.

st %o Ao famdt (amr)
forr 3o Wit vy @ § Apded
TFm AR E IR

gfiFeafee § o) fm & o 4d-
fae & w2 frfave @ &< £ o

%ﬁqwﬁi%mwﬁﬁaw
%'mazuzmwa&w

Wt wegw faaar wfed &g @
T @ &, 99 W W Fww Ao
Tfed el & ag W frw @
g a8 9 F@ § fF 99 #1 A}
e A faear & 1 g aX WY Am-
A #ed) AP O T & weer
ALl

Shri Manubhai Shah: That is what
I was saying from the very beginning.
Shri Tiwary was not therec when I was
adumbrating about agriculture, when
I first started. We are primarily con-
cerned with staple commodities, agri-
cultural commodities, minerals, plan-
tation commodities like tea or jute. I
would even go to the extent of saying
that the necessary import inputs
should be saturated to this sector even
to the exclusion or reduction of im-
port inputs of the manufacturing in-
dustry. I for one am prepared to go
to the extent of suggesting that the
entire requirements of agriculture or
of raw cashew-nuts, or of tea or of
iron ore or of other mineral ores
should be first given to them so that
the nation can advance in those areas
which are basic. I was merely men-
tioning that the export promotion
schemes have been thoroughly ex-
plained in the Ministry’s Report and
full explanations have been given for
those schemes which are helping to
promote exports. My test to find out



the success of such a scheme would
be this--whether such an export pro-
motion scheme leaves any residue of
foreign exchange to us or not, whether
in the last analysis such a scheme
gives any employment to the people
through that industry of not. We
may take the diamond industry about
which Shri Madhu Limaye said some-
thing. It is a traditional industry in
which more than 3 lakhs of people are
employed in Jaipur, Cambay, Salem,
Coimbatore, Tuticorin, Rajasthan, etc.
Many entrepreneurs are there in this
industry. We are importing raw and
rough precious stones and diamonds
because our country does not produce
them. They are re-cut and made into
jewelleries, Its export was previously
to the extent of 3.8 crores which has
now gone up to 15.58 crores. As this
is a potential line, 1n future it may be
doubled or trebled. Therzfore,
import inputs......
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Shri Manubhai Shah: There are so
many training schemes for this pur-
pose. The Handicrafts Board has got
a training programme all over the
country for this purpose. I would not
go into all these details. We are re-
cognising the master craftsman. We
are giving them awards. We are also
instituting a system of Guru and Sish-
ya, so that the past traditions are
properly  honoured. The master
<raftsman will be having 10 or 20
students in different crafts. I hope
the House will excuse me if I do not
go into so many of these details, which
are germane to the issue but which
are covered by the broad policies.

14 hrs,

Now, I shall come to Textiles, about
which several Members mentioned.
May I say, Sir, that India today is the
biggest cotton textile producing coun-
try in the world. We started as num-
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ber 5 in 1947. As a result of the
march of freedom, the march of pro-
gress, the march of industrial deve-
lopment of this country sustained
over the last 19 years, we have today
nearly 600 fullfledged textile mills in-
cluding spinning mills. We produce
nearly 8,200 million yards of cloth and
we may go upto 10,000 million yards.
It is true that old age takes its toll.
As in the case of human beings, it is
also true of machinery. There are
mills which are 100 years, 50 years, 40
years old.

Shri Sonavane: What about reju-
venation?

Shri Manubhai S8hah: Rejuvena-
tion of the person who can rejuve-
nate himself. But, there is old age
beyond which rejuvenation cannot
work. We are doing that in the case
of mills wherever it is possible.

An hon, Member: What about the
hon. Minister?

Shri Manubhai Shah: I am not so
old. That is why I am kicking.
Where the unit hasg become bad and
where it is not likely to give any
return, we have got to close it
There are in all 21 mills in that cate-
gory in the whole of the country out
of this gamut of more than 600 :nills
which have 16 million spindies, 2
lakhs and 10 thousand looms in the
organised sector, 2.8 million hand-
looms and more than 3, 4 lakhs of
powerlooms. At one time they were
40, 45 closed mills but we have been
gradually reducing and reducing and
we have brought it to 21. Out of
this, the Central Government runs 11
mills and the mill to which my hon.
friend, Shri S. M. Banerjee, referred
and to which Shri Madhu Limaye also
referred has also been taken over by
the Government of India. We are
waiting for the finance from the State
Bank of India and we hope to get
it soon. We have appointed Shri
Kapur, a senior officer of the U.P.
Government as the authorised con-
troller. There was a suggestion that
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we are partial to one jute mill. I
can assure the House on my bchall
and on behalf of my colleagues in
the Government that none of us is
interested in any jute mill, If some-
body comes to me and we discuss
about it, that should not be miscon-
strued as any collusion. After all,
we are here to discuss such issues. If
my colleague hears something about a
jute mill, he is right in feeling that
he should talk to me about that.
That does not mean he is interested
in that mill, For that we have already
appointed a Committee to go into
that. A Company Law Board Survey
Commitee has been appointed for
Maheshwari Devi Jute Mill and we
hope to get their report in the next
few days. It is our intention to take
whatever action is necessary on the
basis of that report. If the finding is
that the present management is not
good, as has been alleged, I can assure
you, Sir, that without any fear of
contradiction and categorically we
shall take over the mill immediately.
We are not interested to continue it
under the same management.

ot ww fagrdt wga (fawgi) ¢
ot et d A wwd § W g W
T 3 WA FL AL & A IT H
wam & fau oo wfew & w @
&3 & wrfo Wo wWo ar wWife To
THo & ol @ AX & 1 & S
g g 5o oo F AW # oA
FeT F41 T T @ § AE AR
&g @t g &1 97 § ¥ & fawi
*§Y Jon & g sl @ S oaw ?

Shri Manubhai Shah: We have taken
over a man from the trade, Mr. Maroo
who was running the Indu Mills,
Bombay. I can assure the House that
wherever we have got the talent for
running such mills, we have taken
them over in order to see that these
mills are run alright and they make
profit; otherwise this House will
hammer me out if they are not making
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profit and run at a loss. So far we
have not incurred any losses. I can
assure you that we shall closely
examine any unit before taking over
and see whether it wil] redound to
the credit of the Central and the
State Government if they run them.
Of course we may run them for some
time under & loss to the exchequer in
the interest of production and in the
interest of employment, so that by
closing them we may not cause serious
unemployment problem, For a few
lakhs of rupees more, I can come to
this august House and say that I want
a little more money to run these mills.
But such a thing has not happened so
far. I can assure the hon. Members
that there is no influence working here
or anywhere else so far as Maheshwari
Devi Jute Mill is concerned which
would prevent us from taking it over
temporarily under the Industries Act
and then run the Mill ourselves.
But what I am concerned at is to see
that the mills restart working. 1
would not agree to the charge made
by an hon. Member yesterday—I
forget whether it was Shri Warior
or somebody else—who said that there
was a large lay-off. Certainly, the
need for rationalisation is obvious,
and it has also been the policy which
has been accepted by the Indian
Labour Conference that when we
renovate a mill or we expand a mill
we do not cause any serious unem-
ployment for the people who are
employed there even though it is
rationalised. That is the pattern on
which we are going. Anyway, if there
is any serious lay-off anywhere due
to any malpractice by the employer,
T would request the co-operation of
the hon. Members to bring that to
our notice, and we can certainly look
into it

As a matter of fact, we have been
licensing mills freely, Where we fAind
that a unit is closed and is not work-
able, we deciare 1t as scrag, but then
it is my assurance to the House that
the capacity required for absorbing
the entire working force shall be
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approved by us at the same location.
The point is that it should not cause
local unemployment. Instead of a
mill closed at Sholapur, it is no use
giving a licence for setting up one in
Delhi. My hon. friend Shri Sona-
vane, 1 think, was going to druw my
attention to this matter; it is no use
giving a licence for a mill in Delhi
instead of that, because the Sholapur
labour cannot be transferred to Delhi,
and I can say that it would not
render any help to the Sholapur Mill
employees if unemployment is caused
there, by our giving a licence for a
mill in Delhi. We are licensing to the
Maharashtra Government and also to
any entrepreneur that could come
forward to absorb the entire working
force in that area so that no unem-
ployment and hardship are causeq to
the workers there.

Shri Warior: But the State Gov-
ernment of Kerala did nothing at all
to bring back the Sitaram Mills which
was gutted a few years back into
production.

Shri Manubhai Shah: The hon.
Member is raking up old cases. As
regards that mill, I think it is better
that I do not go into that now. I
know that mill so well and I think
the Kerala Government were wise in
not running a completely dead horse
and bringing discredit to themselves
thereby. But I can tell him that we
have licenced 12 new mills....

Shri Warlor: The hon. Minister
may scrap it and put up a new mill
instead.

Shri Manubhai Shah: We are pre-
pared for it. Even now, I can give
this assurance that wherever an
exising unit is dead or scrapped or
burnt up and cannot work or wher-
ever an existing unit is worth being
scrapped and it is not correct in
nationa] interest to run it, we shall
licence to either a private individual
or the State sector or the Central sec-
tor; and we have a programme in
this regard. In fact, my hon. friend
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Shri Ranga asked us yesterday why
this quesion of taking over the mana-
gement was therc, and why these mills
were taken over in the public sector.
I may tell him that we do so for this
reason. Where a private entrepren-
eur is not ready to come forward and
o to a backward area like Etawah
or Eastern UP or certain backward
areas of Bihar or Assam or Manipur or
Tripura or NEFA gnd so on, to pro-
vide employment to the people in
those areas, we do this. Therefore, I
would say that we are prepared to
meet the situation,

Regarding khadi, I do not think that
1 should take much time of the House,
Since the chairman of the Khadi Com-
mission is very keen on this, we are
closely examining whether any of the
units in the Khadi Commission

ot wieR o ¥y (FET)
g W g
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The whole concept of khadi is that
just as we give protection to the mill
industry against foreign imports by
imposing customs duties and giving
them subsidy here, likewise, the
handloom and the khadi industry also
has to be protected by this House and
the people of this country in the in-
terests of employment which today
we are not able or are not in a posi-
tion to offer by any other alternative
sources,

wHt gew e weArm (qmw)
gETarR WY are # e g ?

Shri Manubhai Shah: I can say this
only, I do not know so many
details as the hon Members know.
But I can say this: wherever the
Khadi Commission or the Central
Government finds that a State
Board or even a few centres run
by them are not being run in a
proper manner, whether in terms of
accounting or in termg of economics,
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1 can give this assurance that we shall
get that matter examined thoroughly;
if necessary, we shall close those cen-
tres or take over the work of that
board; we are not worried about the
State Board non-cooperating with us,
because we can take it over, As a
matter of fact, the other day, in the
informal consultative committee
attached to my Ministry, this sugges-
tion came, and I said, and with the
permission of the chairman of the
Khadi Commission, that we would be
prepared to appoint a reviewing com-
mittee of the Members of Parliament,
the representatives of the State Khadi
Boards and the representatives of the
Khadi Commission headed by the
chairman and certain other know-
ledgeable people........

Shri Sham Lal Saraf: It is a good
idea,
Shri Manubhai Shah:....so that

they can harmonise the relations.
If there are any deficiencies found
in the working of the Khadi Commis-
sion, and if the relationship between
the State Board and the State Govern-
ment or between the Central Gov-
ernment and the State Boards and
the State Governments, With res-
pect to khadi is locking in any
better co-ordination , that commitiee
can give us the necessary aa-
vice, and we shall be at the disposal of
the House in regard to any suggestions
that could be made. But I must say
this, and 1 pray for this, that as far
as khadi is concerned, it is a built-in
concept of the ruling party, that we
are going to support khadi, whether
other people like it or not. The
millions of people in this country in
the villages and cottages cannot be
allowed to become unemployed only
in the craze for some automatic ma-
chines or in the craze for some tex-
tile mills or because of the craze of
some people thinking that khadi is
being supported by adverse means
or adverse reaction or it is being sub-
sidised If it is said for the sake of

economy that the subsidy is being
granted through the nose....
Shri Ranga (Chittoor): Why does

my hon. friend restrict it to the rul-
ing party alone? It is a national
policy.
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was the livery of the Indian freedom
movement.

ot geR wx woEw &
Y FA §, q@ AT e
foqr frmar & T W O &
fe .
&

q43

g g | K oA g
 frar fawar @ AR
feam @ & 0

st wd Mg ;A% R, Wy A«
a1 & 1 afe TmeT @Y ag & oo
¥ o @ §1 A Ao W@ g
Feqw F1 =i Wt @ & 9
TOFT WX SEeearear & gH
SATET WSST AT fAer qFar & a1 ST
¥ % weEr 416 Y A9 g, -
fair ot Wt GET F% fewn oA, W@

33



7965 D. G. (1966-67)

I am in the hands of the House lor
improving the working of the Khadi
Commission and the Khu'i Board.
That was why in the informal consul-
tative committce when this idea came
up we readily acccpted that we could
review it and harmonise the relations
in a better way and in a more inte-
grated manner wherever defects were
found. But often the basic concept
gets lost many a time in the various
details. The basic concept of khadi
and village industries and decentra-
lised industries is in-built into the eco-
nomic philosophy of the ruling party
which had the privilege of making this
country free from foreign bondage and
which has had the privilege of hav-
ing the country industrialised, making
the progress of the country possible.
(Interruptions) Anyhow, that can be
a matter of opinion.

The last point that I would deal
with is about cotton, because other-
wise my hon. friend Shri Rane would
say that I have not touched it. May
I say this that during the days which
he was recalling with great nostalgia,
the floor price wag only Rs. 4007
Now, the price is Rs. 877 for the
Virnar Basic staple. My hon. friend
will concede that Government have
been cons.ious of the needs of the
grower; and in regard to the ceiling,
the concept was Rs 530. but now the
ceiling price is Rs. 1109 per candy. I can
say this without any fear of contradic-
tion that this is the highest price for
cotton of the same spinnability and
the same staple and the same physical
characteristics anywhere in the world.
We cannot give more than that and
the prices have been ruling at the
ceiling. I agree with the hon. Mem-
ber's suggestion that one of the
growers’ representatives may be there
on the Import-Export Advisory Coun-
cil; we shall welcome him there be-
cause for the other agricultural com-
modities the representatives are there,
So far as cotton is concerned, we had
so many other forums, and so we did
not think of having a representative
there but we can invite a representa-
tive in respect of cotton also. But the
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point is that whether it is tobacco or
cashewnut or jute or cotton or black
pepper or oilseeds, our prices are some
of the highest in the world. I have
already dealt with the position in re-
gard to cotton. Ag regards jute, I
have explained here many a time that
compared to the price charged by
our neighbour, our price is 50 per cent
or 100 per cent higher. They give
a subsidy to their jute goods, but we
do not do so. They give 'them 20 per
cent or 30 per cent import entitle-
ment or bonus vouchers as they call
it and try to undercut us. As against
that, our jute industry this year has
exported about Rs. 184 crores worth
of goods as compared to about Rs. 161
crores last year, and during the next
year it would go up to something like
Rs. 200 or 205 crores.

Shri Ranga: Our iron and steel
prices are the highest. Our sugar
priceg are the highest. All our prices
are high. What about the inflation?

Shri Manubhai Shah: That is due
to the sheltered economy which we
have with a large and growing popu-
lation, Those are different features
which 1 would not like to cover at
this stage. But what I say is this
that the growers' interests are heing
fully looked after; and wherever the-
re is any variety where any hon.
Member who is a greater expert in
that particular line can draw our
attention to it, we can help. 1 want to
give this assurance to Shri Rane
because yesterday he was mentioning
all the time that as far as the growers’
interests were concerned, they wcre
not being looked after,

Shri Bade: Cotton is the
point,

Shri Manubhai Shah: Cotton is the
strongest point. The prices are ruling
at the ceiling and not at the floor. We
intervened this time when the prices
were sagging further; so, we pur-
chased Benga] Deshi, and automati-~
cally the price of other cotton got
supported at 10 per cent lower than
the ceiling but higher than the floor;
in between the ceiling and the floor we

weakust
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penetrated the market and we pur-
chased it, and the prices were sup-
ported thereby.

I may mention to this House that
productivity in the methods of science
and technology is what our Indian
agriculture needs in addition to the
inputs of a financial and economic
character which we have already
built into the price support schemes.

If there are any deficiencies in any
crop, we are prepared to have a second
look at it and see to it that the far-
mer gets a reasonably better price; I
cannot say that it will be an absolu-
tely correct price or economic price
or this price or that price, but it will
be a better price.

Shri Ranga: What about handloom
weavers? There are huge stocks ly-
ing. New duties are levied now by
the budget this year. They are all
complaining everywhere.

Shri Manubhal Shah: 1 wanted to
finish in 40 minutes, but the hon.
Member goes on putting questions.

As regards handloom, a special mar-
keting operation is on. We have pro-
mised the Bleeding Madras manufac-
turers that the Government will pur-
chase 3—4 million yards. Already
one million yards are in our ware-
houses. The inspectors are examin-
ing Bleeding Madras. It was not our
fault. They should not produce in
anticipation of the American demand.

Shri Ranga: What about the new
duties?

Shri Manubhai Shah: My hon.
friend Shri Bhagat and the Finance
Minister have already dealt with that,
1 can assure this House that as far
as handloom ig concerned, we are very
watchful. Wherever there is accumula-
tion, we give rebate. Last year, we
extended rebate, as the hon. Member
knows, by 15 days, in many places
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by one month. If there is stil] accu-
mulation, we are prepared to look in-
to it. But bring it to our notice, and
do not kindly generalise.

Shri Ranga:
well.
it.

You know it only too
The highest duties are put on

Shri Balakrishnayp (Koilpatti): What
is the reason for the declining export
of Bleeding Madras to America?

Shri Manubhai Shah: That is true.
Export of Bleeding Madras to America
is in decline because it has been
somewhat out of fashion. It went on
for 5 or 6 years. Now we have to
innovate new designs, new construc-
tions, new structures so that it can be
made attractive,
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As far as art silk fabrics are
concerned, in the recent years
when the exchange situation became

difficult, this was ua sector where
we could not give high priority,
so that the pulp and other raw

materials of the industry instead of
coming in under normal actual users’
imports had to be allowed only against
exports. We knew this would lead to
a fall in exports, but we have to make
a choice which is whether we shall
give more fertiliser to tea which s
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giving us foreign exchange or to jute
or to cotton or we shall give full
foreign exchange to rayon pulp for
rayon factories. Shri Limayec is cor-
rect in saying that the exports have
fallen. The local cost has gone up.
But I do hope that with the revised
scheme which we have now put into
operation, which has been appreciated
by the indusiry, may be over a year
or two, we shall again make up for
the fall,

As far as the polyster fibre is con-
cerned, that consignment has been
caught, if the hon. Member does not
know. We are prosecuting the per-
song who might have misused it. It
is a technical breach; I will not say
it is a moral or legal breach. But 1t
is a breach. It was not meant to im-
port that particular type of flbre
which is banned; it was meant to 1m-
port only staple fibre or viscos; they
have got polyster. This is a sort of
whal one may call bad thing. They
will be penalised.

ot Ay formd - T F At H 7®
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But what is necessary 1§ fhat a
mole-hill should not be made into a
mountain. The correct perspective
should be kept. This nation has
achieved many things on the produc-
tion front, on the agricultural front,
on the educationa) front, on the export
front. We have still many heights
to conquer. I can say that the marcn
is long and the road is arduous, but
this country and this Party are deter-
mined to see that we put this country
on its world stature in as short a time
as possible.
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Mr. Deputy-Speaker: Any cut
motion to be put separately?....No. I
will put all of them together to the
vote of the House, that is, cut motions
Nos, 17—51.

The cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the chargeg that will
come in course of payment during
the year ending the 31st day of
March 1967, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos, 1, 2, 3 and 113
relating to the Ministry of
Commerce.”

The motion was adopted.

(The motions for Demands for Grants
which were adopted by the Lok
Sabha, are reproduced below—
Ed.]

DemanDp No. 1—MINISTRY oF CoMMERCE

“That a sum not exceeding
Rs. 33,72,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967 in respect
of ‘Ministry of Commerce’.”

DeEmaND No. 2—FoREIGN TRADE

“That a sum not exceeding

Rs. 16,03,20,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of ‘Foreign Trade'.”

DemaND No. 3—OTHER REevENUE Ex-
PENDITURE OF THE MINISTRY OF
COMMERCE.

“That a sum not exceeding
Rs. 16,54,00,000 be granted to the
President to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1967 in respect
of ‘Other Revenue Expenditure of
the Ministry of Commerce”.”.

Demanp No, 113—CAPrraL OUTLAY OF
THE MINISTRY OF COMMERCE

“That a sum not exceeding Rs. 1,
38,79,000 be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 31st
day of March 1967 in respect of
‘Capital Outlay of the Ministry of
Commerce’.”.

*DEMANDS FOR GRANTS ON
ACCOUNT (KERALA), 1966-67.

Mr. Deputy-Speaker: The Finance
Minister.

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
These Demands for Grants on Account
are to be put by you, Sir, to the vote
of the House.

Shri H. N. Mukerjee: (Calcutta
Central): Since there is a Parliamen-
tary Committee on Kerala and since
so far we are completely in the dark
as to how it has proceeded, I had sug-
gested earlier to the Speaker, and he
appeared at the time to reciprocate
and say that something should be done
about it that in so far as the formula-
tioa of these Demands for Grants are
concerned, the opinion of that Parlia-
mentary Committee should be imade
known to the House. But as far as
I am aware, it is not being done.

Mr. Deputy-Speaker: This is a vote
on account. The Kerala Budget will
come later.

Shri H. N. Mukerjee: If we vote the
grants, what is the good of having
some discussion later?
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Mr. Deputy-Speaker: The Budget

will come later.

Shri Warior (Trichur): It is coming
very late, in May. When the vote on
account was being taken, we thought
we would get a chance to speak on
several subjects. Yesterday, you were
hurrying me to close on the supple-
mentary demands. Because they were
supplementary demands, I did not go
into all the items. All the items are
covered 1n this vote on account.
Should we not get an opportunity now
to speak on immediate, urgent prob-
lems? We can wait till May for dis-
cussion of general problems.

Mr. Deputy-Speaker: If he wants, [
can allow him a few minutes. ‘The
Demands for Grants on Account
(Kerale) for 1966-67 are now before
the House.

Shri Warior: Yesterday, when we
debated the supplementary demands
for grants for Kerala, we were not
able to speak on all the various prob-
lems in detail or even touch upon the
very urgent and immediate ones.

The first thing I wanted to say
while speaking in detail was that nor-
malcy must be restored in Kerala as
soon as possible. The point is that if
we had a popular Government in
Kerala, I think by this time normalcy
would have been restored there. But
Government here has not taken any
action. 135 students were arrested and
some of them are still languishing in
jail.

Mr. Deputy-Speaker: His own col-
league, Shri Vasudevan Nair, had sug-
gested that there should be a discus-
sion on these matters. These things
can be raised when the general budget
of Kerala is discussed.

Shri Warior: At that time, the idea
was that the general budget would
come almost along with this vote on

*Moved with lﬁc recommendation of the President.





